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* F.No. 1-9/2001 WL-I
Dated: 26™ October 2007

Chief Wildlife warden,
1es/Union Territotics

Order of Hon'ble Supreme Court dated 14™ September 2007 in ILA. No. 1220 in
1AL 548 in Writ Petition (Civil) No. 202/95.

=1,

Kindly refer to this Ministry's letter of even no.-dated 7" December 2005 forwarding a
“'copy of the Order of Hon ble Supreme Court dated 25™ November 2005 in I.A. No. 1220 in LA.

548 in Writ Petition (Civil) Ne. 202/95, pertaining to relaxation of certain activities that can be
taken up as per the Managcmcnt‘l’lan.

. In this regard, it is mentioned that Hon'ble Supreme Court vide their order dated 14"
cptember 2007 has granted further relaxation to the following activities also:

Laying of underground drinking water pipeline up to 4 inch diameter.

Laying of 11 KV distribution lines for supply of electricity to rural areas.

laying of telephione lines or optical fibre for providing communication facilities in rural
areas. :

Wells, hand pumps, small water tanks etc for providing dooking water facilities to
villagers, who are yet to be relocated from the Protected areas.

& Anganwadies, Government schools and Governraent dispensades which are essential for
i"."’ the inhabitants of people who are neater to these forest areas shall condnue and the
i "} Government may carry out construction activities in the forest area for the said purposes
' without there being any cutting or falling of trees.

A copy of the above said order is available at the web page of the Supreme Court

(http://judis.nic.in] and can be downloaded from the site.
/' T Yo iditally,
(Dr. A@ﬁ’:“mﬁ%@ﬁj’

Iy v }Deputy Inspector General (WL)
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